LOK SABHA DEBATES

LOK SABHA

September 3, 1974 Bhadra'
12, 1896 (Saka)

Tuesday,

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

MOTION FOR ADJOURNMENT
ALLEGED STARVATION DEATHS IN BIHAR
SOME HON. MEMBERS rose—

SHRI SAMAR GUHA (Contai):
Sir, T have given notice of an ad-
journment motion. .. (Interruptions)
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PROF. MADHU DANDAVATE
(Rajapur): Sir, is it your ruling
that starvation deaths in the present
regime is a continuing phenomenon?
(Interruptions)

MR, SPEAKER. It is not a ques-
tion of ruling. After all, we have
the rules about it. That was done
vesterday. They will let us know the
position about this matter also that
you have raised toda¥,
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SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make g submis-
sion with regard to the flood situation
in Bihar? We have been discussing
the flood gituation for the country as
a whole, but the Bihar situation was
sought to be highlighted in a special
manner by many hon'ble Members of
this House. Later also, the gravity
of the Bihar flood situation was im-
pressed upon the House and upon the
Government, But Government never
thought it fit to come to the House
with a full stalement on the subject.
Now you say that you have asked
the Government to make a statement.
It may well be that they would come
up with a slatement on the last day
when we will be left with no remedy.
(Interruptions.) We come from that
State. The situalion there is very
grave, The unprécedented floods
have affected the various parts of
Bihar. The most serious aspect of it
is that the Bihar Government is not
functioning at all, There 15 no Gov-
crnment worlh the name 1o come to
the rescue and relief of the people
(Interruptions).
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MR. SPEAKER: Unless al of you
sit down, I would riet os1l any one,
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SHRI BHAGWAT JHA A™
(Bhagalpur): We agree with
friends that we have floods in B?
and thal pcople are in difficulties.
The point is that we want more
grains. The Bihar Government has
asked for 38,000 tonnes per month
plus Rs, 20 crores for immediate re-
lief plus Rs. 10 crores for repair of
roads damaged by the floods, The
22,000 tonnes of foodgrains distribut-
ed by the Bihar Government are not
enough, Mr. Ghafoor and his ad-
ministration are serious, but the pro-
blem ig that we have no grains, we
have no money, (Interruptions) The
quesiion is ong of paucity of
fundi. They want to make political
blackmail of the situation...(Inter~
ruptions) We want more foodgrains,
more money. This is simply political
black-mailing.
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SHRI A. P. SHARMA (Buxar):
They want to exploit politically the
difficulties of the people

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands): In
Kerala unprecedented havoc has been
caused by floods.

SHRI H. N. MUKEREE (Calcutta-
North-East): You have very gene-
rously permitted me. I feel I would
Iike to have your guidance whether
the House should proceed with this
matter when you say that this is a
continuing maiter and ha been dis-
cussed earlier. My difficuity is that
in Bihar as wcll as in West Bengal
and so many other States, a situa-
tton has been created where in addi-
tion to the natural calarties and
floods about which the Government
may not be 1 a position to do any
thing material, there 1s shortage of
food supply and starvation deaths
happeming in West Bengal and the
West Bengal Government had the
gumption to put out a statement that
deaths have taken place not on ac-
count of starvation but on account of
malnutritton. Thic kind of statement
comng 1n the year of grace, 1974 1=
a slander on humanity This kind of
things goes on and the Parhament 1s
at the fag end of the session
and we do not get an oOppor-
tumity of discuising thiz  motion
even to the point of censuring
the Government because they are
chary of voming out with a state-
ment regarding the porition and You
are in a prechicament having to ask
over and over again for a statement
which they do not do on their own,
that being so, it surely becomes in-
cumbent on the Parhament 1 came
back from Calcutta only last night
and I do realise the kind of feeling
prevailing in that part of the coun-
try I think the Government should
beware of this spirit prevailing in
lazge parts of the country before it
takes all kinds of strategems There-
fore, 1 feel that what Mr Vajpayee
has sought to bring in is a real op-
portunity fer the Parliament to dis-
cusg & matter of national importance
involving & lot of censure of the
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Government that {8 ineidental and
which is something whick we cannot
avoid,

Thercfore, I would likg your guid-
ance. I came from Calcutta only last
nmght and that 1s why I feel even
more concerned than I would have
been otherwise about the essentiality
of this matter
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SHRI B K DASCHOWDHURY
{Conch-Behar) - The situation in

North Bengal which I raised yesterdey
and day before yesterday .. (Inter-

ruptinng)
PROF MADHU DANDAVATE
{Rajapur): Mr. Madhu Limaye has

alieady started his pount of order.
Always a point of order should have
precedence.

MR, SPEAKER: Mr, Ramachand-
ran Kadannappsalli, why are you get-
ting up every time? 1 am not able
to listen to anybody. Order please,
It you are on a point of order ¥ou
are welcome to say about it. But it
must be strictly point of order. If
vou are on some Submission I will
listen to you later on. '
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SHRI MADHU LIMAYE: I have a
point of order.

MR. SPEAKER:; Why are you in-
terrupting nve like this, Mr, Madhu
Limaye? You want to submit some-

thing else.

PROF. MADHU DANDAVATE:
The hon. Member over there wants
to submit something. He said that.

MR, SPEAKER: I am not only
baund to this side; I have to listen to
that side too.

PROF, MADHU DANDAVATE:
You can, Sir,

MR, SPEAKER: How can 1 ignore
them? Why are you standing up
every time? Mr. Ramachandran
Kedannappalli, why don’t you tell me
what you want?

SHRI RAMACHANDRAN KADAN-
NAFPALLI (Kasergod): There is
the serious situation which has arisen
in Kerala, Sir.

MR. SPEAKER:
of order,

SHRI P. M. SAYEED: Many people
are dying of starvation.

MR. SPEAKER; All of you may
please it down, Everytime I caw you
getting up In spite of Mr. Madhu
Limaye's protest I called you. 1 gave
you notice that if it is a point of
order you are welcome, Please don't
get up everytime,

SHRI P. M. SAYEED: We gave
notice under Rule 377 1t js a serioua
situation about food supply.

MR, SPEAKER: This is not a dis-
cussion under Rule 3877. Order

please.

 SHRI PRIYA RANJAN DAS
MUNBI (Calcutta South): You allow
Jyotirmoy Bosu to say without point
of .order. You dllowed Mr. Hiyen
Mukerjee, You allow them, When it

It is not a point
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ing. We protest, It is not justice,

Sir. They are shouting without point
of order. When it comes to congress
members, you say, strictly point of
order, Why it is so? Why it is s0?

SHRI PILOO MODY (Godhra):
You go and cry on somebody's lap,
not here,

MR. SPEAKER: Mr. Naik, why
don’t you sit down?

SHRI B. V. NAIK (Kanara): I will
make a submission.

PROF, MADHU DANDAVATE: Not
submussion, point of order

MR, SPEAKER: I welcome you to
make that, if you are on a pomnt of
order Don't defy me when 1 say
that I will allow you later.
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like this. Order please. All of you
may please sit down. The guestion
was about Adjournment Motion. 1
have made certain observations= over
which Prof. Hiren Mukerjee made
some submission, In between this
discussion has started. The hon.
Member here gets up, the hon. Mem-~
ber there gets up, you get up,
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SHRI P. M. SAYEED: Is this the
point of order? (Interruptions)

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): The point of
order 1 am making is that the Oppo-
sition has come forward with an ad-
journment motion. As you have
rightly pointed out this is a continu-
ing matter in the sense (Interrup-
tions) that earlier, the other day,
when we discussed the floods and
drought situation, we potnted out to
the Government about the series of
news items that appeared m the
pepers. Therefore, in my respectful
submission, 1t is a continuing subject
and 1 feel when thig is a matter
which concerns all of ug deeply let
us not make a political capital out of
it. My submission will be that in
order to make your observation fruit-
ful you should immediately give an
opportunity of continuing with the
discussion on floods. If you will give
us the opportunity of discussing this,
the Minister will be able to express
hin views. After all a series of
serious news item has appeared in the
papers. It would be better if You
coultl give us some time for discussion
of this continning matter.

. MR SPRAKER: The Centrel Gov-
simtoast provided to Bihar Govers-
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ment foodgrains of the order of 10,000
tonnes as against 35,000 tonnes of
foodgrains. With the acute shortage
of foodgrains. the famine conditions
have developed in the State, parti-
cularly, in the flood affected areas
where 10 perions are to
have died of starvition. Everything
was discussed at that time,

SHRI SHYAMANANDAYN MISHRA:
This shows that this 15 a failure

exactly of this Government, 'l‘inf is
what we are seeking 1o discuss, (In-
terruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, T gave you a
document about the starvation deaths
in Bankura, Purulia, Burdwan,
Cooch-Behar and Bihar. (Interrup-
tions).

THE MINISTEP OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): So far as it reletes to
floods there wus incomplete discus-
sion. This sidz of the House is
anxious to continue with thz discus-
sion. As soon as urgent Goveinment
work is complete we will take it up.

MR. SPEAKER: Are you pressing
for your adjournment motion, Mr.
Vajpayee?

SHRI ATAL BIHAR! VAJPAYEE:
I am pressing for it
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SHRI K. RAGHU RAMAIAH, I
object to it. It amounts to a censure
motion

MR, SPEAKER Those who are 1n

favour of the adjournment motion
may please rise in theyr seats

I find the numbei 1s more than 50
The motion 15 admitted We wil] take
it up at 4 O'clock,

1130 hrs
PAPERS LAID ON THE TABLE

REPORT oF ELEcTioN COMMISS1ON OF
INpIA oN FiFte GENERAL ELECTIONS IN
1871-72 anp Deumrtamon Commis-
SION ORDERS RE PARLIAMENTARY AND

AsSSEMBLY CoNsTIIUENCIES or
KERALA HIMACHAL PRADESH  AND
KaARNATAKA

THE MINISTER OF STATE IN

THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITTRAJ SINGH CHAUDHARY) I
beg to lay on the Tablc—

(I) A copy of the Report (Hind
version) of the Election
Commussion of India on the
Fitth Geneéral Elections 1n
India 1871-72 Narrative and
Revective Puri [Placed in
Library Ser No L1-8370/74)

(2) A copy edch of the following
Orders (Hindi and Enghsn
versions) of the Deliimitation
Commussion under sub-se(
tion (3) of section 10 of the
Delimitation Act, 1972

(1) Order No 18 of the Delimi-
tation Commussion in res-
péct of the delimitation of
parliamentary and assemb-
ly constituencies in the
State of Kerala, published
in  Notiflcation No SO
436(E) in Gamette of India
dated the 27th Julv, 1974

() Osder No. 19 of the Delimi-
tation

on Commussion in
respect of the delimitation
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the Table 12

ol par ; and
assembly constituencies in
State of Himachal Pradesn,
published in Notifications
No. SO 481¢(E) in Gazette
ot India dated the 3ist
July, 1974,

Order No, 20 of the Dels-
mitation, Commuision in
respect of the delimitation
of pailiamentary and as-
sembly constituencies m the
State of Karnataka, publ-
shed 1n  Notification No
S50 479(E) in Gazette of
India dated the 5th August,
1974 [Placed wm Library
See No LT-8371174)

(1)

NotwFcarions uwmmir Customs Acr,
1962

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K R GANESH) 1 beg to
lay on the Table a copy of the follow-
ing Notification (Hindi and English
versions) under seclion 159 of the
Customs Act, 1962 —

(1) G 8 R 37(E) published in
Gazette of India dated the
20th  August, 1874 togethe:
with an explanatory memo-
randum

(2) GSR 380(E) published 1n
Gazelte of India dated the
28th August 1974  together
with an explanatory memo-

randum [Placed m Library
see No [LT-8372174]

ReporT oF CommmssgoN oF INQUIRY
INTO  DIRSAPPERANCE OF NEAN
Subnig CHANDEA Bosr AND Reromi
ON POLICE FIRING aT Limeor In
Surksoea Nacas, Dmtricr

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Lbeg 10 iy on the Tahie—



